L}}ég;

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
| AT HYDERABAD

DRIGINAL APPLICATION NO.1301/96

- . . D o AR S o O I D S

DATE__QF __OROER__:

Batwasn

1o S.K.Masthan
2' SQE .P.C-S-R.Patrudu

‘And

Union of India rep, by General Managsr,
SC Rlys, Reil Hilayam, Sec'bad.

1.

2, Chief Parsonasl Officsr,

SC Rlys, Rail N,layam, Sec'bad.
3, Divisional Railway Manager,

SC Rlys, Vijayaudda.

19-02-1997,

’e Appiicants

HYDERABAD BENCH

4.’
S.
6.

R.Usnkaiah;¢\
D.Rama Rao -
J.Babu Rae

D.Anjangyya

Counsel for the Applicants
Counsel for ths Respondents. :

CORAM:

THE HON'BLE SHRI R.RANGARAJAN

THE HON'BLE SHRI B.5.JAI PARAMESHWAR ¢

(Brder per Hon'ble Shri R.Rangarajam, Member (A) ).

oo RIB spondent s

shri C.Dhananjéya

Shri K.Siva Reddy, SC fo

¢ MEMBER (ﬂ)

MEMBER (3)

00020 .

2

> Rlys




SR,

promoting OC candidates with immediate effect and pass s

j:gyl/ Dictated in Opan Court,

- 2 -

(Order par Hon'ble Shri R.Réngarajan, Member (A) ).

- - -

@

Heard Shri Dhananjaya for the applicant and Shri K.Siva

Reddy, learned standing counsal for ths respondents.

2, © This 0.A. is filed with @ praye-r ‘to call for ths

records

relating to impugnad promotion lists T/57/1995 No.B/P S35/V1/7/

YOL.VIII, dt.8-5-95 and T/58/1995 No.B/P 535/VI/7/VOL.VI

dt.8~=5=95 and glse as that of Respondent No.7 who was pr

[1

pmo tad by

gssperate procsedings and quash the said promotions of reppondents 4 to

7 which are not in accordance with principles laid doun
Courtruith'a consequential direction to respondents 1 te
strictly implement the principles laid down by Supreme C

maintaining 774% of posts to OC candidates with affect f

by Suprems
Jd to
burt in

rom 10~-2-95

by replacing resarved candidates who are in Excess in Oppration duly

order gr grders,

3,  New it is stated that the applicants have besn co

ch

hsidared

e , ' ’
and empanslled for the post; of Passanger Gourd in ths grade of
) (Vg

Rs.1400-2600, In view of ths abova, the OA does not surv

ive. Hence

ths DA is to be dismissed, Howsver, the applicants are bt liberty

to file the respresentation if soms of fheir rights ars
to them in the promoted grade and if they are aggrieved |
of tha réspondents they are at liberty to taske such acti

provided in ths law.

4, With the above observations, the OA is disposad o

N~ —<
AME SHWAR ) (R.RANGARAJAN)
smbar (3J) Mambsr (A)

\ﬁlmi%;bated 119th Fabruary, 1997,

Yy

ot granted

Dy the raply

3N 88

P, No costs.
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One spare copy.

aw
L
.

Copy te:- . ‘
1, The GPneral Manager, S.C.Rlys, Unien of Indih, rRailnila-
yam, 89cunderabad | . |

2, Chief Person-l Officer, S C. nlys, Railnilaya& Sec'had,
13; ‘Bivisipnal Railway Manager, S.CsRlys, Vijaya#aia.

4. One copy'to Sri, C'bhanémjéya, advecate, CAT,; Hyd,

5., One copy te sri, K.Siva Reidy, SC fer nlya, CAT, Hyd,

6, Ons cepy to Library, CAT, Hyd. ? : : _ :
7. One cepy te Deputy Regis rar(A), CAT, Hyﬂ. |

a.




TYRED BY  CHECKED BY
COMPARED BY LPPROVED BY

THE CENTRAL ADMINISTRATING TRIBUNAL
’ HYJZR- 84 3ZNCH: HYDERABAD

THE HON'Z_E 3HRI R.RANGIRAJAN: M(A)

AND

THE HOW'BLE SHRI B.S.J~1 PARAMISHUAR:
. : M(J)
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